
Crl. Misc. Case No.336/2021

Present:   Syed Burhanur Rahman, A.J.S.,
      Lakhimpur, North Lakhimpur.

17/11/2021

The case record is transferred to this

court for disposal and accordingly, received the

case record.

Learned P.P. is present today.

Learned  counsel  on  behalf  of  the

accused/petitioner namely, Md Soukat Hassan

is also present.

This  application  is  filed  u/s  438 of

Cr.P.C.  for  granting  pre-arrest  bail  to  the

accused/petitioner,  Md  Soukat  Hassan who is

apprehending  arrest  in  connecting  with  the

North  Lakhimpur  P.S.  Case  No.1165/2021

corresponding to G.R. Case No.4189/2021, u/s

406, 420 of I.P.C. 

As per the F.I.R.  lodged by one Sri

Gopal Waghmara on 20/10/2021, the accused

namely,  Md  Soukat  Hassan  was  involved  in

cricket  coaching  and  accordingly  the  said

accused has taken Rs.14,00,000/- from him. As

per the allegation made by the informant, the

accused  Md  Soukat  Hassan  has  taken  that

amount in 2015-16 and also promised that in

case of his failure to get selection that amount 
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will  be returned with  interest.  Thereafter,  the

informant  was  never  selected  and  no  money

was also returned. 

Today,  the  matter  was  fixed  for

G.R./C.D./hearing and accordingly, G.R./C.D. are

received by this Court today.

Upon perusal of the case diary, it is

clear  that  the  accused/petitioner,  Md  Soukat

Hassan  is  involved  in  some cricket  coaching.

However,  till  today he has not participated in

the investigation. Also it is to be kept in mind

that  a  person  belonging  to  Maharashtra  had

come all the way to Assam and that too interior

place of Laluk, wherein he was given so called

coaching by the accused/petitioner. This prima

facie goes on to show that there must be some

element of enticement and cheating committed

by  the  accused/petitioner.  Therefore,  at  this

stage  this  Court  is  of  the  considered opinion

that this is not a fit case to grant the benefit of

pre-arrest  bail  u/s  438  of  Cr.P.C.  to  the

accused/petitioner.  Accordingly,  the  bail

application is hereby rejected.

Disposed of.

Case diary/ Status Report/ G.R. Case

Record may be returned back.

 Addl. Session Judge (F.T.C.)  
Lakhimpur, North Lakhimpur.


